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(d) whether legislation vaiidating
these orders ig likely to be introduced
to cance] the effect of jllegal promo-
tiong by the Income-Tax Department?

The Deputy Prime Ministey 2and
Minister of Financ, (Slr{ Morarji
Desai): (a) Yes, Sir,

(b» The implicaions of the judg-
ment as to the claims of direct rec-
ruits vis-a-vis promotees to Class 1
are being examined in consultation
with the M\inistry of Law.

{¢) Income-tax Ofticers and Assist-
ant Commissioners of Income-tax are
appointed under Section 5 of the In-
come-tux Aot 1122iSection 117 of the
Icome-tax Act, 1961. The notifications
appointing the officers and Assistant
Commissioners -were not challeaged
efore the Supremc Court. Moreovar
the Income Tax Aet does not make
any distinction between Income.tax
Officers, Class I and Class I Their
dovers under the Income-tax Act are
the same. The decision of the Sup-
reme Courf does not rendvr invalud
the o lers possed b Income-lax O
cers or Assistant Commissioners of
Income-tax

(d) Doaes nut anse

Fimancial Relations between Ceutre
and States

291, Shri BMadhu Limaye:

Dr. Ram Mabohar Lohia:
S. M. Ranerjoe:

Shri George V'ernandes;

Shri Surendranath Dwivedy:
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Shri Indrajit Gupta:

Shri Prakash Vir Shastri

Shri Sidheshwir Prasad:
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Shri A. Sreedharan;

Will the Mimister of PFlmance bde
rlessed to state:

(a) whether Government's attcntion
ias been drewn to the Kcrala and
Andhra Pradesh Chief Ministers’ suy-
gustion that the financial relations bet-
ween the Centre and the States should
be fiven a statutory basis;
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(b) whether it is also a fact that thig
subject wag discussed at the Chiet
Ministers’ Conference held in Delh in
April, 1967; and

«¢) it so, the reaction of Govern-
ment thereto?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) Governmeny arc aware of
ceriuin  reports in the Press to this
effect.

(b) and (), The fnancial relations
between the Centre and the States gre
already governod by the relevant
Articles in the Constitution.

Liberalisation of Abortion Laws
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Will the Minister of Health and
Family Planning be pleased to state:
(u) whether Government propose
to introduce legislation to give effect

to the recommendstions of the S8hah
Commitiee on lberalisstion of abor-
tion laws contained in the repert; and

(b) i 20, when snd in Whst form?





